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be universally adopted whenever these 
societies are formed in the diffe~ent 
States? 

Shri Shyam Dbar Misra: Model 
schemes have been circulated. The 
by-laws have not been frame:!. It 
will be for the respective co-opera-
tive societies to frame their own bye-
laws. 

Shri Sham Lal Saraf: Once these 
co-operatives are floated or are set up, 
may I know whether Government will 
be helpful to them in securing the 
petrol depots? 

Shrl Shyam Dbar Misra: It is not 
for Government to secure the depots. 
It is Messrs. Indian Oil Co. Ltd. which 
itself secures depots, sometimes pro-
cures the lands and gives ce:-tain 
finances for this purpose. 

Shri Sham Lal Saraf: My submis-
sion is this. Once these co-operatives 
are set up, at least there must be 
some agency for enabling them to get 
these depots from these big combines. 
[f they do not get them, then there is 
no use of setting up these co-opera-
tives. 

Mr. Speaker: The hon. Deputy 
Minister has stated that that would 
be for the Indian Oil Co. Ltd. 

Shrl Sivamurihj Swam,,: May 
know how many co-operative societies 
are working in the country at present 
and how many have applied? 

Shri Shyam Dbar MIsra: Under 
this scheme or under any other 
scheme? 

Shri Sivamurthi Swamy: Under 
this scheme in regard to petrol. 

Mr. Speaker: The hon. Minister has 
replied already that there is none yet. 

Water Resources 

-562. Shrl Tan SIn;b: Will the 
Minister of Health be pJe9.sed to state: 

(a) whether Government are con-
templatiDg to plan a programme for 

coll6ervation of water resourcE'S to 
safeguard and regulat~ future deve-
lopment of all wa~r supply systems; 
and 

(b) whether any survey at National 
or State level is likely to be conduct-
ed to decide the nature and extent of 
resources which will have to be 
harnessed for the present and future 
needs of the country? 

The Deputy MbUster in the Minis-
try of Health (Dr. D. S. Raju): (a) 
and (b). A proposal to institute a 
water resources study of river valleys 
to cover water sup;>iy requirements 
for domestic and industrial purposes 
is under coll6ideration. This study is 
contemplated to be a part of study 
On natural resources. 

Crop Pattern 
-564. Shri D. C. Shanna: Will the 

Minister of Food and Agriculture be 
pleased to state: 

(a) whether Government propose 
to take measures for th·~ regulation 
of acreage and crop pattern in: the 
country; and 

(b) if so, what are they? 

The Minister of State in the MinJs· 
try of Food and Agricniture (Dr. Ram 
Subhag Singh): (a) and (b). It is not 
proposed to regulate the acreage or 
cropping patterns in the country by 
legislation, but it is proposed to in-
fluence the acreages and cropping 
patterns through peI"!uasion and in-
centives such as priZE'S, facilities tor 
growing, processing and marketing 
the crops. 

Shrl D. C. Sharma: May I know 
what methOd of persuasion Govern· 
ment are going to adopt sc> that the 
crop pattern is variegaterl and brings 
good results to the (!()Ulltry? 

Dr. Bam Subbag SIngh: Actually, 
the hon. Member mignt ':lc aware that 
In areas where irrigation facilitiE's are 
going to be provide:i, we have already 
requested the State Cklvernments to 
introduce cotton; and in jute-growing 
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areas, some price factors will be In. 
troduced which might give incentive 
to the growers to take to growing 
paddy and other crops. Similarly, in 
Western UP, in the sugarcan(~ groW-
ing areas also, cotton is likely to b~ 
encouraged. There also, we shall 
persuade the fanners to take to cot-
ton-growing by giving them some 
financial aid also, if need he. 

Shri D. C. Sharma: Si:1ce there is a 
tendency in India to .,witch over from 
cereal crops to cash crops, may I know 
whether Government are doing any-
thing to bring about a co·ordination 
between the cash crops and the other 
types of crops? 

Dr. Rem Subhag Singh: Yes, Sir. 
The effort is to coordinate the activi. 
ties, but not by legislation, as I said 
In the original reply. The price of 
jute is generally 21 Hmes the price ot 
paddy, and, 90, the price,~ will be reo 
gulated in such a way that cereal pro· 
duction is not hamp~t'ed. 

Shri lDder 1. Malhotra: May I know 
whether the Governmen~ is convinced 
that ·the regulated crop pattern will 
be usetuI for the country; and, if so 
why is Government hesitant to bring 
1n legislation for this? 

Dr. Ram Subhag Singh: There is 
no question of being hesitant. But, as 
the hon. Member is aware. it is not 
possible, in one day, to change the 
minds of the growers; nor is it possi. 
ble to reach the Mm" of every per. 
son. So, it will take some time; and, 
our efrort will be to persuade them, 
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.DeferrecJ. Prices" Pa!d to Cane 
Growers 

+ 
rShri Tridib Kumar Chaudhurl: 

·565.~ Dr. Mahadeva Prasad: 
L Shri Slnhasan Singh: 

Will the Minister of Food and Agri. 
eulture be pleased to statc: 

(a) whether it has been decided t(o 
abandon the schem" of "dE'ferred 
prices" to be paid to sugar cane 
growers by the sugar mills over and 
above the fixed price of Rs. 1.62 per 
maund for cane purchased 
by the latter during each crushing 
season in accordance with the price-
profit linking formula announced in 
September, 1958 by an amendment of 
the Sugar Cane CQntrol Order of 1955; 

(b) how many su.g~ mills came 
under the obligation to pay the said 
deferred price according to the for-
muls. all110u.nced in 1958; 




